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CENTRAL ADMINISTRATIVE TRIBDNAL
PRINCIPAL BENCH, NEW DELHI

> R.A.N«. 71/93 i* Dat# deci»l«m 7.
^ O.A.Na. 3174 1992

Riski Pal ... Petititmtr

i v«.
Ualan af laolla & Aar. ... Raspamdemta

ORDER

Tk® applicaat in OA Na. 3174/92 kaa filei thia
Review Applic&tian againat tke juigement iatad 27.1.1993

viie wkick tke afaraaaid O.A. waa diamiaaad at tka admiaaian

itage itaalf aa barred by liaitatian and juriadictian

and aa auck nat aaintainabla. Tke anly graund far aeeking

review af tke afareaaid arder dated 27.1.1993 ia tkat

^ at tke time tke caae waa called far kearing, tke applicant
kad gane ta aee kia lawyer and tkat kia caixnael waa

buay befara tke Railway Claim Tribunal, 1, Rajpura Read,

Delki and waa free at abaut 12.00 P.M. and wkan ke

^dcked tke Tribunal, ke faund tkat tke eaae kad been

decided an merita.

2. Tke graund taken by tke applicant ia nat

cavarad by tke pravisiana af Order 47, Rule-1

wkick are applicable ta tke Review Applicatian filed

againat tke judgement/Order af tke Central Adminiatrative

^ Tribunal, aa laid dawn in aub aectian (3) af Sectian 22
af tke Adminiatrative Tribunala Act, 1985.

3. Accardingly, R.A.N®. 7l/93 is withaut merit and,
ia dismiased as auck. By circulatian.
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( J.P.SHARMA ) ; ( P.C.JAIN )
Member (J) 7 •H,3 , Vice-Gkairman
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